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smt. Madhu Kumari

[P R P S P S [ P -1

widow of ‘tate Banwairi Lav,

Ex, Binding Assistant,

Government of India Press, Aligarh

Residential Address :

Residential Address :

i AshoK Kumar ‘Patti-wale’,
i, Near Tempis, Niranjan P
ior Road, Aiigarn (U.P.J.

.. s JARRTiCants

: 3hry D, K. Sharma)
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passiconate appointment vide order da
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The appticant NG.1 18 widow of

"1 tal, who was Wworking as Binding Assi
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C/a 3hri Ashok Kumair ’Fatti-Wais’,

Gali No.i1, Near Tempie, Niranjan Puri-Iil,
Gwalior Road, Atigarn (U.F.).

Ravi Varshney,

3/0 late Banwari Lai, Binding Assistant,
Govarnment of India Press, Aligarh (U.P.)

uri-Iil,

+ -
Lo A

-

Jdrban Development,

—

m

o
a

T



(2
gied in narness on 19.7,.2001 Yeaving benind hiis wWidow,
two s0ns and three daugnters., Thres other daughters
are married. The appiicants Ww&i'& accordsd the
terminal bobenefits amounting to Rs.2,76,748/- aind
family pension of Rs,2,313/- per month., The claim of

G mmmd MMM imm meaemi flm e By o Mmoo e
icant NO.Z was consiugered oy tne Committee and
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therefors regjected tne regusest of Shiri Ravi  Varshney
for compassionate appointment”. Lsarnad counss:  of
A b e P i B s o [l 2 [ X €0 b o g g o g A o 4+

the appiicant - Shrm Pt siiarima :oncenas that
Keeping in v i@wW Lrie siie of the family,

o the Tamiiy of the deceased Gavl, anpicyee, LNe
I~ S TN " ot . e e, N e sm, A ae - am = Y ot e e i e -
fgiiit 1y 3i Liie appiiicalives is reat vy uesssi vifig afiu

1imit of offering sSUCh compassionate appointment

within one year which has now been relaxed by DOF&T OM

o
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{owamysnews Juiy 20037, Thisa GM  statss tThnat tne

maximum  Time a person’s name  can he  Kept  under

|

conigideration Tor offering compassionate appointmsnt

will be three years whereaty
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operative Uupto The maximum peid

faview,
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R WNON®e appsa red for the respondents even on the

Gf Rule 16 of tha CAT (ProCeduirs) Ruises,
nearg  sSnri D.N, Sharma, learned coun

1387, 1 have
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4, in the reply, Lne respondents hiave stLruck Lo
G dated 72.6.2007  issusd Ly the DOF&T Tar
compasaionate appointment wiich restricts to avaiiabie
vacancies in that year.

5. Hav ing considered the contentions put Torth by
1 b T | VP | T - o k
trnie Jearned counsel Tor the appiicants and Ehf Fepiy
fiilsed Gy the respondents, a8 the Tamily of  the
deceased Govi., empioyes Congists of six members and

ths ceiling o7 BX% vacancies under ths girect
recruitment gquota in a year, in tne tignt of OGR&T’ s
OM dated 5.5.2G03 wherseby the time 1imit sariier jaid
gown  Tor consideration in deserving cases has uesen
sxtended from one year to three year and person’s nanms
can e rept for consideration for offering
compassionats appointment o thires years. Thie
atoresaid instructions do not specify that the same

are prospective, bLut relate back to the Gcats of
- T NPT R R
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